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Ii hrs. 
Mr. Speaker: The question is: 

''That the Bill to amend the 
Evacuee Interest (Separation) 
Act, 1951, as passed by Rajya 
Sabha, be taken into considera-
tion." 

Mr. Speaker: We shall now take up 
the Clause-by-Clause consideration. 
Any hon. Member moving any amend-
ment?-I see none. I shall put all the 
Clauses together. 

The question is: 
"That clauses 1 to 3, the Enact-

ing Formula and the Long Title 
stand part of the Bill." 

The motion was adopted. 
Clauses 1 to 3, the Enacting Formula 

and the Long Titr.e weTe added to the 
Bill. 

Shri Mehr Chand Khanna: Sir, r 
beg to move: 

"That the Bill be passed." 
Mr. Speaker: The question is: 

''That the Bill be passed." 
The motion was adopted. 

15.0H hrs. 
MOTION RE. DRAFT OUTLINE OF 
THIRD FIVE YEAR PLAN-eontd. 

Mr. Speaker: The House will now 
revert back to the consideration of the 
motion regarding the Draft Outline of 
the Third Five Year Plan. I shall now 
put the amendment of Shri Ranga to 
the vote of the House. 

Shri Ranga: May I request you to 
read it out? If you are not doing 
that, I will read it out. 

Mr. Speaker: It is on the Order 
Paper which is with everyone. 

Shri Ranga: Even then the House 
should know it. 

Shri Speaker: Then I should read 
it out. Why should he read it? That 
is not the practice. When I put it to 
the vote ot the House, I must read 
it. 

Acbarya Kripalani: May I Sir, seek 
so~ information from you and from 
th .. Government? This is a Draft 
Plan. The draft may be changed. 
How Can we commit ourselves to a 
draft even it it is said that it only 
enunciates general principles. You 
know, Sir, that general principles come 
to be radically modified when details 
are worked out. So I think it would 
be better, now that we have discussed 
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[Acharya Kripalanij 
it, if no vole is taken upon it because 
then we would be committing our-
selves to things about which we know 
very little at present. 

Shri Tyagi: On behali of the Gov-
ernment there is no amendment seek-
ing to approve of this. Therefore from 
this side it is discussion alone. There 
are only amendments which want to 
negative it. We want that on those 
amendments votes must be taken so 
that the country at large may know 
as to what the view of Parliament is. 

Acharya Kripalani: How could there 
be any vote on the amendments when 
there is no proposition before the 
House? 

The Pdme Minister and Minister 
of External Mairs (Shri Jawaharlal 
Nehru): May I point out that, 
on behalf of the Government, 
we deliverately did not put for-
ward an amendment saying that we 
approve of this as a whole. It was 
no:: an accidental thing. We thought 
that this was a matter for discussion 
in a preliminary stage and not that 
the House should disapprove of it or 
approve of it. We wanted comments 
etc. Therefore I merely wished to 
explain it. But, of course, if some 
han. Members opposite wish to press 
their amendments, so far as We are 
eoncerned they can do so and we 
8hall vote as we choose. 

Acharya Kripalani: If there has to 
be no vote, hon. Members who have 
given notice of their amendments may 
not like to move them. 

Shri Tyagi: Let them say so. 
Mr. Speaker: I asked han. Members 

~arlier as to which of the han. Mem-
bers wanted me to put their amend-
ments to the vote of the House. Only 
~hri Ranga wanted his amendment io 
be put to the vote. I telt that all the 
other han. Members wanted to say that 
all of them may be put together.' But 
some of thelll were not willing , to 
press them. 

Shri Ranp: Am I to understand that 
the House is not supposed to be com-
mitted to anything at all, either to the 
preamble or to the conclusion of this 
draft Plan if the House is not divided 
·on thi8 particular question? 

Shri Jawaharlal Nehru: No, Sir. I 
should like the House to be committeci 
against the amendment o! Shri· Hanga 
so far as we are concerned. 

Shri Ranga.: We are prepared to 
accept it. 

Shri Jawaharlal Nehru: If his 
amendment is at all correct then we 
should give up this whole business 
of finalising. It is obvious that then 
this whole thing collapses and we give 
up taking any further step in this 
particular matter. Therefore, it is 
important that this matter should be 
decided so far as his amendment is 
concerned. 

ACharya Kripalani: May I submit 
that a negative decision of the House 
also means approval? 

Shri Tyagi: It does indirectly, be-
cause after all, when there are amend-
ments to negative ..... . 

Mr. Speaker: One at a time. 
Acharya Kripalani: As I submitted, 

this negation of one amendment, what-
ever it is, also indirectly comes to be 
the approval of the Draft Plan which 
may be radically changed even dur-
ing the course of its finalisation. So I 
submit that there is no point in takin, 
a vole one way or the other and the 
amendments may be considered as out 
of order. 

Shri Tyagi: rose-
Mr. Speaker: I need not hear him. 
have already admitted all the 

amendments. The position is clear. 
Acharya Kripalani said that the Gov-
ernment has brought this Draft Plan. 
They would like to have the views of 
the House. Now if the House merely 
leaves it at this stage, certainly the 
Government is entitled to conclude 
that the House is generalIy in favour 
of the consideratiOn of the Plan, the 
policy ele. 

With ra'pect to the detaiis, they will 
certainly 18 k~ all th" details into con-
aideration and then effect such modi-
fications as may be necessary. Some-
body can move that the Draft PlaJl 
as it is may be approved, in which 
case without the approval of the 
Parliament nothing more could be 
done. Then there is a negative one. 
If this is carried, the Plan itseIf falls 
through. If, on the other hand, it ~ 
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as the details are concerned, of ~ourse 
they are all subject to modification. 

Shri Ranga: There is no positive 
motion from the Government. 

Mr. Speaker: It is another mattlU". 
I am not here to interpret. It is not 
for me to-give an interpretation of 
what the consequences will be. It is 
€nough for me to say whether the 
amendment is in order or not. I hold 
that the amendment is in order. The 
House may vote for Or against it. 

The question is: 
"That for the 

the following 
namely:-

original motion, 
b€ substituted, 

"This House, having considered 
the Third Five Year Plan-A draft 
Outline laid on the Table of the 
House on the 1st August, 1960, 
disapproves of it because-

(a) it is unrealistic and :nis-
leading by reaSOn of an over· 
estima Ie in the targets of produc-
tion and of savings and other 
resources; it under-estimates the 
requi~ed outlay mainly by ignor-
ing the rising costs due to infl-
ation inherent in the Plan; and is 
in the re3u1t improvident; ..... " 
I -am sure all hon. Members have 

got the Order Paper with them. It 
8hri Ranga and his Party memben 
are not able to convince the House by 

[DIVISION NO.4] AYE! 
X.mal Singh, Shri Matin, Qazi 
Laxmi Bai. 5hrim8ti Mohammed Iml.lD.. 5hri 
Milani, Shri M.R. Ram Garib. Shri 

Acher, Shri 
AchiDl Ram, Lal. 
Alva, ShriJoachim 
Amjad Ali, Shri 

NOES 
PPI, Shri 

Basumatari, Shri 
Beck, Shri r~8C t 

Bhagat, ShriB.R. 

Third Five Year Plan 

all their speeches, my reading it now 
is not going to convince them one 
way or the other. Those in favour 
may please say 'Aye'. 

Some Hon. Members: Aye. 
Mr. Speaker: Those against may 

please say 'No'. 
Several Hon. Members: No. 
Mr. Speaker: The Noes have it. 
Shri Rangoa: The Ayes have it. 
Mr. Speaker: Let the lobbies be 

cleared. 
The Lok Sabha divicoo. 
The Minister of State in the Minis-

try of Home Affairs (Shri Datar): Sir, 
I have voted wrongly. I have voted 
as 'abstention'. It should be 'No'. 

Mr. Speaker: Very well. I will add 
one to the 'Noes'. 

Shri Naraindin (Shahjahanpur-Re-
served-Sch. Castes): Mq vote is not 
shown as there is no light. My vote 
ghould be 'No'. 

Mr. Speaker: I will add that a!S<'). 
Ch. Badan Singh (Bisauli): My 

machine is not working. I want to 
vote against. 

Mr. Speaker: I will add one more to 
the 'Noes'. The result of the divisioll 
is as follows: 

Ayes: 9. 
Noes: 221. 

[1~.30 HRS. 
Ranga, Shri 
Sugandhi, Shr! 
Thakore. Shri M.B. 

Chevde. Shri 
Chettiar, Shri Ramanatha To 

Cboudhry, Shri C.L. 
Chuni Lal, Shri 

Alley, Dr. M.S. 
Babunath Singh. Shri 
Badan Singh, Ch. 
Eahadur Singh, Shri 
Bajai, Shri Kamalnayan 
Bu.1iwal, Shri 

Bhakt Darshan, Shr 
Bhargava, Pandit M.B. 
Bhargava, Pandit Thaklf DiI~ 
Bharocha, Shri Nausait 
Bhattacharya, Shri C.X. 
Bidari, Shri 

Damanl, Shri 
Das, ShriN.T. 
Dasappa, Shri 
Datar, Shri 
Daulta, Shrf P. S. 
Deb, Shri N.M. 

Balmiki. Shri 
Banerjee, Shri Pramat'hanath 
Banerjee, Shrj S.M. 
Banerji, Shri P. B. 
Bang.hi Thakur, Shri 
»arman, Shri 

Birbo! Singh. Shri 
Bist, Shu J.B.S. 
BisW8S, Shri Bholanath 
Borooah,tliri P.C. 
Brahm Prakash, Ch. 
Chanda K. Shri 
Chaturvcdi, Shri 

Deb, ShriP. G. 
Deo, Shri P. K. 
Desai, Shri Morarji 
Dcshmukh. Shri K. G . 
Dindod, Shri 
Dineah Sinlh. Shri 
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Dube. Smi Mulcband 
Dubliah, Sbri 
Bacharan. Sbri V. 
Gmdhi. Sbri Fcrozc 
Gandhi. ShriM.M. 
GanpatiRam. Shri 
Gho .. l. Shri AurobiDdo 
Gho,~, SbriN. R. 
Godsora, Shri S.C. 
Gounder. Shri K. Pcriu.'ami 
Guha, Shri A.C. 
Gupta, Shri Ram Krlshan 
Gupta, Shti S.dhm 
Bernni, Shri Ansat 
HlIIlIda. Shri Subodh 
Heds, Shri 
Hem Raj. Shri 
Jagjivan Ram, Shri 
Jain. ShriM. C. 
Jangde. Shri 
Jbunjhunwala,8mi 
Jinachondrao, Shri 
JOIN, ShriA.C. 
Joshi, Shrimati Subhadra 
Kaliks Singh, 8hri 
Jt.anungo, 8mi 
Xu, ShriPrabbat 
Kumarkar. 8mi 
K.edaria, Sbri C.M. 
Keehan, Shri 
Keskar. Dr. 
Khadiwala, 8hri 
'Khan. Shn Osman Ali 
JQoan, Shri Shahnawar: 
Khim;i.8hri 
Khusbwaqt Rai, Shri 
Kistiaiya, 8mi 
Kodiyan. Sbri 
Krlpalani, Achuya 
Kri,hDappa. Shri M. V. 
Kumaran, Shri M.K. 
Kumbhar. 8hri 
Laehhi Ram. Sbri 
tAhiri, Shri 
Lukor, Sbrl N.C. 
J.(ahagaonkar. 8hri 
MahanlJ,Sbri 
Maid Smi, N.B. 
Majm.8mi R. C. 
Malviyo, Sbri K.D. 
MWotra, Shri wder J. 
Mal1iah, Shrl U. S. 
Malviya, 8mi Motilal 
JdanI)'lID&ad.on, Shrl 
Mathur, Sbri Hariah CIw>dra 
Mebta, Shri Asob 
Mehta ShriB.G. 
Meht., Shri J.R. 
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Mebtl,Shrimati Kri.hna 
.M.eltote,Dr. 
Minimata,Shrlmati 
Mishn, ShriL.N. 
Mishra, Shri R.R. 
Mishn, Sbri S. N. 
Misra, ShriB.D. 
Mohan Swarup, Sbri 
Monru, Shri 
Muker;ee, Shri H. N. 
Murmu. Sbri Paib 
Murthy, Shri B. S. 
Muthuuishnan, Shri 
Nair, Shri Kuttikti~hr.an 
Nair. Shri Va.udeftD 
N.Uakoya. Shri 
Nanda,Shri 
N araindin, Shri 
Narayonaumy, ShriR. 
Nashr. ShriP. S. 
Nay", Shri MoblD 
Nehru, SbriJawahsrlal 
Nehru, Shrim.t Uma 
Oz:a,Shri 
Pada1u, Shri K. V. 
Padam Dev, Sbri 
Pahadia, Shri 
Palcboudhuri, Sbrimati na 
Pandc, Shri C.D. 
pandey, ShriK. N. 
Pandey, Shri Suju 
Panigrahi. Shri ChintamoDi 
Panna Lal, Shri 
Parnthi Krishnan. Sbrimati 
Patel, ShriN. N. 
Patel. Sbri P. R. 
Patel, Shri Rajesh:war 
Patil, Sbri S. K. 

Prabbakar,Shri Naval 
Prodhan, Shri B. C. 
Radha Mohon Slnsh, Sbri 
Radha Raman, Sbr 
Rashubir Sahai, Shri 
Raghunath Sin&h. Shri 
Raghurunaiab. Sbri 
Ra;endra Sinab. Shri 
Ram Saran, Sbri 
Ram Subbae SinBh.Dr. 
Ramaswamy, Shri S. V. 
Rene, Sbri 
Rao, Sbri Jaganatha 
Rao, Shri Thirumala 
Raut, ShriBhrla 
Reddy, Shri Nagi 
Reddy,ShriR.L. 
Reddy, Shri RlIIlurilhna 
Reddy, Shri Rami 
Ro" SbrlBiah ...... th 
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RupNa.raiD.,Shri 
Sadhu Ram, Shr i 
abu, Shri Bhaphat 

Sahu, Shri Rameahwat 
Soigal, Sardar A. S. 
Samanu. Shri S.C. 
Samantisinhar. Dr. 
Sang&llIl8. Shri 
Suhadi, Shri Ajit Sinah 
S.tish Chand.ra. 5hri 
Selku. Sbri 
Sen, ShriA.K. 
Shah, Sbrimati Jay.ben 
ShallkaraiYa Shri 
Sharma, Sbri D. C. 
Sharma. Pandit K.C. 
Sharma, Shri R. C. 
Shaatri, Shri Lal Bahadur 
Shutri. Shri Prakuh Vir 
Sbobh. Ram 
Shrec Narayan n •• , Shr 
Shukla, Sbi Vidy. CharlUl 
Siddiah. Shri 
Singh, ShriD. N. 
Singh. ahri D.P. 
Slnof', Shri K.N. 
Singh SbriM. N. 
Sinha. Shri Anirudb 
Sinha, Shri GaJendra Pra .. d 
Sinha, Sbri Jbulan 
Sinha, Sbri Satya Narayan 
Sirha, Shi Satyc:ndre Nara)1U 
Sinh., Shrimati Tarkcllhwari 
Somani. Shri 
Soren, Shri Dcbi 
Subbarayan. Dr. P. 
Sultan. S".nmllb MaimC'ODa 
Swnat PI .. ad, 5hri 
Sunder Lal, Shrj 
SUIT' Prasad. Shri 
Tariq, Sbri A. M. 
Tcwaci. Shri Dwarjkanath 
Thimmaiah. Shri 
Tiwlri.Shri R. S. 
Tiwari. Pandit D. N. 
Tut. Ram. Shri 
TYaai. Shri 
Uike. Shri 
Umrao Singh. Shri 
Up.db.,., •• Shri Shin Dau 
Varma. Sbri B. B. 
Varma, Shri M. L. 
Vyu. Shri Radhela1. 
Wadi.a, Shri 
Warior, Shri 
Willon. Sltd 1. N. 
Wode,..r. Shri 

The motion Wll3 negatived. 
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Resolutions 
Shri Tyagi; Only nava graha! 

Mr. SPMker; All the other amend-
ments have to be formally disposed 
of. I will put all the other amend-
ments to the vote of the House to-
gether. 

Amendments Nos. to 10, 12 and 13 
were put and negatived. 

Mr. Speaker; The House will now 
take up Private Members' Business. 

15.15 hrs. 

COMMITI'EE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

SIXTY-EIGHTH REPORT 

Shri Jhulan Sinha (Siwan): 1 beg 
to m()ve: 

"That this House agrees Nith 
the Sixty-ei~th Rep<>rt of the 
C<>mmittee on Private Members' 
Bills and Resolutions presented to 
the House on the 24th August, 
1!160." 

Mr. Speaker; The question is: 

. 'That this House agrees with 
the Sixty -eighth Rep<>rt of the 
Committee on Private Members' 
Bills and Resolutions presented to 
the House <>n the 24th August, 
1960." 

The motion was adopted. 

Mr. Speaker; Bills to be introduced. 

Shri Jhulan Sinha-not moving. 

Slhri Hem Raj. 

15.16 hnI. 

LEGAL PRACTITIONERS (AMEND-
MENT) BILL· 

(Amendment of sections 14 and 15) 
by Shri Hem Ra; 

Shri Hem Raj (Kangra); I beg to 
mOVe for leave to introduce a Bill 
further to amend the Legal Practit. 
ioners Act, 1879. 

Mr. Speaker; The question is ..... . 
Order, order. I find a number of hon. 
Members leaving. Hon. Members are 
always forgetting that while I am 
standing, all other Members should 
sit down. 

Shri 8raj Raj Singh; Mostly it i5 
on that side of the House. 

Mr. Speaker; The question is: 

"That leave be granted to intro-
duce a Bill further to amend the 
Legal Practitioners Act, 1879." 

The motion wets adopted. 

Shri Hem Raj; I introduce the Bill. 

15'17 hrs. 

LEGISLATIVE COUNCILS (COM-
POSITION) BILL· 

by Shri Shree Narayan Das . 

Shri Shree Narayan Das (Dar-
bhanga): I beg to move for leave to 
introduce a Bill to provide for ,he 
composition of the Legislative C<>uncila 
of States and fOr matters connected 
tl:ierewith. 

Mr. Speaker; The question is; 

"That leave be granted to in-
t;oduce a Bill to provide f~r ~e 

• composition of the Legislative 
Councils of States and for matters 
conected therewith." 

The motion was adopted. 
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